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(2) A copy of the Review (Hindi 
end English versions) by the 
Government on the working 
of the University Grants 
Commission for the year 1976- 
77.

<3) A statement (Hindi and Eng
lish versions) showing rea
sons for delay in laying the 
report mentioned at (1) 
above.

[Placed in Library. See No. LT- 
2576/78].

(4) (i) A copy of the Annual 
Accounts of the University of 
Delhi for the year 1976-77 to
gether with the Audit Report 
thereon (Hindi and English 
versions).

(ii) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the above document.

[Placed in Library. See No. LT* 
2577/78J.

(5) (i) A copy of the Certified 
Accounts (Hindi and English 
versions) of the Visva-Bharati 
University, Santiniketan, for 
the year 1976-77 together 
with the Audit Report there
on.

(ii) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the above document,

[Placed in Library. See No. LT- 
2578/78],

serious situation prevailing in Kanjhft- 
wala village. There is a tense at
mosphere in the village. The Harijans 
must be protected.

MR. SPEAKER: I have not allow** 
ed it. (Interruptions).

SHRI V. M. SUDHEEKAN: We want 
a statement from the hon. Prime 
Minister.

MR. SPEAKER; I have not allow
ed it, i have not granted consent for 
the adjournment motion. I will con
sider any other motion.

SHRI iSAUGATA ROY (Barrack- 
pore): You advise us how we can 
raise the matter 0f the Kanjhawala 
village Harijans whose property and 
life are in danger.

MR. SPEAKER; I have allowed a 
question already, if you want a cal
ling attention, I will allow, but not 
an adjournment motion.

SHRI K. LAKKAPPA (Tumkur): 
On a point of order. I have tabled 
a calling attention with respect to the 
very serious matter reported in the 
Indian Express. Ministers are said to 
be powerless, and they have made a 
complaint. Senior Ministers are treat
ing junior Ministers shabbily.

MR. SPEAKER: It is not a point 
of order. The calling attention will 
be considered.

SHRI K. LAKKAPPA: ••

MR. SPEAKER: Don’t record.

12.0* hrs. 12.04 hn.

RE. MOTION FOR ADJOURNMENT RE. QUESTIONS OF PRIV1LEGK

SHRI V. M. SUDHEERAN (Allep- SHRI C. K. CHANDRAFPAN (Can-
pey): I have given notice of an ad- nanore): I have given notice of a
journment motion regarding the privilege motion against the Prime

•*Not recorded. "
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Minister and the Janata Party Execu
tive for the way in, which they have 
tried to question, the conduct of Shri 
Raj Narain and Shri Mani Bam 
Bagri.

MR. SPEAKER: j  have disallowed
it.

SHRI C. K. CHANDRAPPAN: 
In this House we have discussed such 
matters. Against Mr. Unnikrishnan 
a motion of privilege was moved by 
Mr. Madhu Limaye if I remember 
rightly.

MR. SPEAKER: In this case also, 
the motion of privilage was moved 
and disallowed, because normally the 
parties have the right to issue instruc
tions That ii the basis of issuing 
whips. There is no discussion. I have 
disallowed it. (Interruptions).

SHRI C. K- CHANDRAPPAN: 
Then, what is the democratic func
tioning of Parliament?

MR SPEAKER: Democratic func
tioning is within party limits. No 
more discussion please

SHRI VAYALAR RAVl (Chiraym- 
kil); I have given notice under rule 
52.
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MR. SPEAKER: There is no point 
*of order. I have not allowed it.

SHRI VAYALAR RAVI: Sir, I
have a point of order. Under Rule 
199 he wai demanding a statement.

His demand was a statement from 
the Minister who resigned. I raised 
a privilege motion against three Mem
bers, Mr. Madhu Limaye, Mr. Rabi 
Ray and Mr. S. N. Mishra for not 
allowing him to make a statement. I 
can read out the statement of Mr. 
Raj Narain. He said: “My statement 
is ready. I am prepared to make a 
statement on the floor of the House, 
but Mr. Madhu Limaye, Mr. Rabi Ray 
and Mr. S. N. Mishra have not allow
ed met to make that statement.”

MR. SPEAKER: I have intimated 
to you that I have not given my 
consent

SHRI VAYALAR RAVI; Why Sir?

MR SPEAKER: That is not a mat
ter for debate

SHRI VAYALAR RAVI: It is given 
under Rule 199.

MR. SPEAKER I have given the 
reason also.

SHRI VASANT SATHE (Akola): 
This House has a right to know about 
it. A few Members pressurise »  
Minister not t0 do his constitutional 
duty. That is directly a breach of 
privilege.

(Interruptions)

SHRI VAYALAR RAVI. As • 
Speaker, you have a right to hear the 
Minister.

(Interruptions)

SHRI SAUGATA ROY (Berrack- 
pore): What Mr. Ravi has raised is 
a matter of public importance. (In
terruptions). Let him not be pre
vented from making a statement. Let 
him not be pulled up in the Party 
meeting. (Interruptions). Let us 
hear Mr. Raj Narain, a colleague of 
ours in the House.

(Interruptions)


